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The folloWing Bill was introduced in the Andhra Pradesh

Legislative Assembly on 21% September, 2022.
L. A. Bill No. 30 of 2022

A BILL FURTHER TO AMEND THE ANDHRA PRADESH CAPITAL
REGION DEVELOPMENT AUTHORITY ACT. 2014 AND THE ANDHRA
PRADESH METROPOLITAN REGION AND URBAN DEVELOPMENT
AUTHORITIES ACT, 2016.

Be it enacted by the Legislature of the State oJ Andhra Pradesh in the Seventy-
third Year of the Republic oJ India as follows :
1. (1)  This Act may be called the Andhra Pradesh Capital Regional

Development Authority and the Andhra Pradesh Metropolitan Region and Urban
Development Authorities (Amendment) Act, 2022.

(2)  Section 2(1), (2) (a) and (3) of this Act shall be deemed to have

come into force with effect on and from the 30.12.2014.

(3)  Section 2 (2) (b) and (¢) of this Act shall be deemed to have come.

into force with effect on and from 10.03.2020.

(4)  Remaining provisions shall be come into force on such date as the

Government may, by notification, appoint,-

1-30-41 ' (1]

Short title and
commencement.
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Amendment of
Section 2.

Act No. 11 of
2014.

Amendment of
Section 41.

2. In the Andhra Pradesh Capital Region Development Authority Act,

2014,-

(D

in section 2, after clause (22), the following explanation shall be

inserted, namely, -

“Explanation — The phrase social housing for economically weaker sections

includes any scheme of Government or Union of India to provide house sites

for construction of houses thereon and shall be so construed wherever occurring

under the Act, Rules and regulations framed there under.”.

(2) insection4l,-

(a)
1)

@

(1)
(iii)

(®)

(©

3)

for sub-section(l),the following shall be substituted, namely, -

“The Authority may,

on a reference from the Local body coﬁéerned or Special officer
or person in-charge on behalf of a local body where elected body

does not exist or
on its own, or

on an application from a land owner make such modifications to
the sanctioned perspective plan, Master Plan and Infrastructure
Plan, or Area Devélopment Plan or Zonal Development Plan as

it thinks fit and which in its opinion are necessary.

in sub-section (3), after the word “public” the following shall be

inserted, namely,-

“and also the local body concerned (wherever modification is, -

proposed suomotu by the authority).”.
after sub-section (5), the following shall be added, namely,-

(6). All modifications to the sanctioned development plans gazette
notified under Section 41(4) shall be deemed to have been
undertaken in pursuance of .Section 41(1) as amended under

this amendment Act.”.

in sub-section (1) of section 53, after clause (d) the following

“Explanation” shall be inserted namely,-
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Q)

@)

(id)
(iif)

)

“Explanation — The phrase affordable housing for the poor includes
any scheme of Government or Union of India to provide house sites for
construction of houses thereon and shall be so construed wherever

occurring under the Act, Rules and regulations framed thereunder:

Provided that all the citizens of the State would be entitled to be
beneficiaries of the scheme for affordable housing in the capital city subject

- to eligibility and the same shall not restricted to the villagers covered by

capital city or capital region area.”

In the Andhra Pradesh Metropolitan Region and Urban Development
Authorities Act, 2016, in section 15, -

for sub-section (1), the following shall be substituted, namely, -

“(1) The Authority or the Government may, -

on a reference from the Local body concerned or Special officer or
person in-charge on behalf of a local body where elected body does

not exist or

on its own, or
?

on an application from a land owner make such modifications to the

~ sanctioned perspective plan, Master Plan and Infrastructure Plan, or

Area Devélopment Plan or Zonal Development Plan as it thinks fit and

which in its opinion are necessary.”.

in sub-section (3), after the word “public”, the following shall be

inserted, namely, - .

“and also the local body concerned (wherever modification is proposed

suomotu by the authority) .”.

Amendment of
Section 15.
Act No.'5 of
2016.
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STATEMENT OF OBJECTS AND REASONS

The provisions of APCRDA Act initially repealed under Act 27/2020
stood revived by Act No. 11/2021 as it stood as on 27.12.2021. Prior to its

repeal under Act 27/2020 various activities under the Act including the notification
of Master Plans of the Capital City had been concluded. Construction of houses
for the poor in the form of allocation of built-up flats had also been initiated. The
Act had been amended in 2018 vide Act No. 1/2018 for better achieving the
objectives initially envisaged under the provisions of the Act. The Development :
Plan (Master Plan) of the Capital City initially notified on 23.2.2016 was modified

on certain occasions.

On each occasions, the modification was initiated suo-motu by the
authority without there being a reference from the local body. Accordingly, a
preliminary notification was issued on 10.3.2020 in Andhra Pradesh Gazette

No.355 proposing modification of the Sanctioned Plan, suo-motu.

The same was challenged in W.P.N0.8472/2020 and the Hon’ble High
Court was initially suspended the operation of the above Notification. In fhe final
judgment in the said Writ Petition Nos.8472/2020, 932/2020, 933/2020, PIL
No.7/2020 and 153/2020.as a part of the common judgment of the High Court
in W.P.No. 13203/ 2020 and batch, dated 3.3.2022 the Hon’ble High Court

framed Point No.7 as under:

“Whether the State is competent to modify the Master Plan without

any reference from the local authority.”

The Hon’ble High Court was pleased to hold that there is no power to
suo-motu amend/modify the Master Plan under the provisions of the CRDAAct,

without reference made by the local authority concerned.

In order to validate the amended Maeter Plans, so amended suo-motu,
in the certain instances and also to further to validate the initiation of the process
leading to the A.P. Gazette Notification No.355, dated 10.3. 2020, certain sections

.are requ1red to be amended with retrospectlve effecti.e., the date of commg into
force of the AP CRDA Act, 2014 being 30.12.2014 and 10.03.2020 and provide
for validation of the same by the proposed sections of the Act. The same would

be a legitimate exercise of the legislature removing the basis of any judgment of
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the Hon’ble Court and validation of actions taken earliér, with retrospective effect
is held to be available to the Legislatures by the Hon’ble Siupreme Court and the
Honourable High Court, in various judgments. Sections 2(22), 41(1), 41(3) and

53(1) does not permit changes in the Master Plans.

Further, the provisions of the Andhra Pradesh Metropolitan Region and
Urban Development Authority Act, 2016 enabling suo- motu modification of the
notified Development Plan/Master Plan are also required to be amended suitably.

Accordingly, the Government have decided to amend the proposed

sections suitably.

The Bill seeks to give effect to the above decisions.

~ AUDIMULAPU SURESH,
MINISTER FOR MUNICIPAL ADMINISTRATION
& URBAN DEVELOPMENT



21% SEPTEMBER, 2022] ANDHRA PRADESH GAZETTE EXTRAORDINARY

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1 (4) of the Bill authorize the Government to issue notification in

respect of the matters speciﬁed therein and generally to carry out the purposes of
the Act.

As such, the notification issued, which is intended to cover matters mostly
of procedural in nature is to be laid on the table of both Houses of the State

Legislature and will be subject to any modifications made by the Legislature.

The above provision of the Bill regarding delegated legislation are thus of

normal type and mainly intended to cover matters of procedure.

AUDIMULAPU SURESH, ,
MINISTER FOR MUNICIPAL ADMINISTRATION &
URBAN DEVELOPMENT
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‘MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND -
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Capital Region Development Authority and the Andhra Pradesh Metropolitan
Region and Urban Development Authorities (Amendment) Bill, 2022, after it is passed by the
Legislature of the State may be submitted to the Governor for his assent under article 200 of the
Constitution of India. '
AUDIMULAPU SURESH,

MINISTER FOR MUNICIPAL ADMINISTRATION &
URBAN DEVELOPMENT

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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